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ADJOURNMENT OF THE HOUSE
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MR, DEPUTY-SPEAKER : Kindty listen
to me for one minute. This is not relevant.

1 would request him to resume his seat
when T am on my legs.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Sir, T endorse him and support
him. This is a secular government and
every religion should have equal opportuni-
ties.
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MR, DEPUTY-SPEAKER : I am on my
legs. Let all hon. Members resume their
scats.
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MR, DEPUTY-SPEAKER: We are in
the midst of the discussion of a Bill. I
thought the hon. Member was raising a
point of order with regard to the Bill or in
regard to what some other members have
said about the Bill. But he is raising some-
thing very different which can be discussed
on a different occasion.
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MR. DEPUTY-SPEAKER : Please help
me to conduct the business of the House.

SHRF KANWAR LAL GUPTA : Let the
government give their view.

MR. DEPUTY-SPEAKER: 1 would
request the hon. Members to approach the
Minister of Parliamentary Affairs with the
request that this may be included for dis-
cussion. But let us not interrupt the discus-
sion on this Bill. We will take it up at the
appropriate time.

SHRI KANWAR LAL GUPTA:
ask the Government,

You

DR. KARNI SINGH (Bikaner): The
same thing happened yesterday. Semebody
raised the point and you adjourned the
House. Why should a separate yardstick be
followed for different communities ?

MR. DEPUTY-SPEAKER : The Govern-
ment proposed yesterday.

SHRI KANWAR LAL GUPTA : No, the
Government did net propose. It was Shsi
Randhir Singh who suggested that,

SHRI RANDHIR SINGH : 1 suggest it
even today.

MR. DEPUTY-SPEAKER: Yesterday
the proposal was made but not in the mids
of a discussion of another matter. Now
we are in the midst of a discussion of a
Bill. Let us finish this,

DR. RAM SUBHAG SINGH (Buzas):
You were not present here when the pro-
posal was made yesterday. It was. not oafy
the Minister of Parliamentary Affairs or
the Prime Minister who came and agreed
but the entire House agreed to it.

MR. DEPUTY-SPEAKER :
midst of a discussion,

Not in the

DR. RAM SUBHAG SINGH : If thosc
people did not know and if the Govors-
ment did not aggee to have wday as &
holiday. .. (Interruption).
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MR. DEPUTY-SPEAKER: You can
censure the Government on that or bring
up another motion but pot in the midst of
a discussion.

DR. RAM SUBHAG SINGH: I sup-
port Shri Kikar Singh. Today is the day
when Guru Teg Bahadur made the supreme
sacrifice and the House should be adjourn-
ed.

MR. DEPUTY-SPEAKER: Let us
finish this Bill. ... (Interruption).

12.41 Hrs.

BIHAR LLAND REFORMS LAWS (REGU-
LATING MINES AND MINERALS)
VALIDATION BIll—ocon:d.

SHRI HIMATSINGKA (Godda): Mr.
Deputy-Speaker, Sir, in view of the decision
of the Supreme Court I have no alternative
but to support this Bill but while | do so
I jost want to invite the attention of Gov-
ernment to the casual manner in which the
Bills are rushed through the House. Not
muoch care is devoted to examining the
psevisions of the Bill and no one gives any
kimd of attention to the provisions of the
Bill; as a result, a large number of Bills
ave being struck down by the High Courts
and the Supreme Court. Therefore what
is mecessary to avoid this kind of decisions
from the courts is that proper attention
should be given when a measure is being
discossed in the House and proper time
should be allowed to Members to discuss
the same. They should not be hustled and
stopped from putting forward what they
want to say.

This is onc of the simple pieces of
Iegislation for the lawyers of the two gov-
ermments, the Bihar Government and the
Central Government, to examine the posi-
tion so that this could have been avoided.
To bring forward a measure to make it
effective from the very first day the Bihar
law was passed seems rather very awkward,
but we have to support it in view of the
difculties which, otherwise, the Bihar
Government would be put to.

1 feel that greater attention is required
to be given to legislative measures which
are discussed in this House and in other
Legislatures which, unfortunately. is not
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being done. Very important Jegislation
affecting the whole country and ecopomic
questions are rushed through without much
attention being allowed to be given ™o
them. But because of the difficulties which
will be innwnerable and the Bihar Govern-
ment will be placed in an awkward situation
I support this Bill. However, I request the
Government to allow sufficient time w
Members in this respect.

Then, I am rather amazed at the attitude
of the Central Government in the matter
of a popular government being allowed
to be established in Bihar, Shri Haribar
Singh, one of the members who has been
clected the leader of the party, has beem
very definitely stating that he has got 2
majority but somehow or other the Central
Government is not allowing the Govermor
to invite him to form a ministry. Attempt
are being made to set up another set of
persons and to put forward that gentleman
to be invited by the Governor, That does
not seem to be very fair in the circum-
stances. When Governor's rule is there,
every possible opportunity should be given
for a popular government to be establish-
od so that people may have their own
representatives functioning as the govers-
ment and the present state of affairs in the
State may come to an end. As a matter of
fact, at the present moment not one single
grievance is being attended to by officials.
I personally complained to the Adviser
about particular case giving definite proof
of money having been taken. But even the
letter has vot been acknowledged. This it
the state of affairs under the President's
Rule. Therefore, it is high time that Gov-
ernment takes steps to allow a populer
Ministry to be installed there by the party
which has got the majority; Mr. Harihar
Singh is claiming a majority; another per-
son is also claiming a majority. So far as
we know, Mr, Harihar Singh has got the
majority and he should be invited to form
the Ministry. If he canoot form the Minis-
tryv. then, of course, somebody else should
be given an opportunity to form the Minis-
try. Why should the matter be delayed
simply because he is not in tune with the
wishes of the people in power here, I fecl
this kind of discrimination should mot be
made and an opportunity should be given
for u popular Ministry to be installed
there.



